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MOTION FOR ADJOURNMENT
FAMINL (ONDITION IN THE COUNTRY

MR SPEAKER Earlier I had re-
cuved several notices of adjournment
motion tegaiding famine ¢ondition 1n
the country that 1s irom Shi: Samar

Guha and sixteen other friends
lhen names aie
(1) Shi1 Samai Guha (2) Shui

Jagdish Bhattacharyya (3}
Shii & M Banerjee (4) Shn

Madhu Limaye (5) Shn
Jagannathiao Joshi1 (6) Shn
Saro) Mukherje¢, (T) Shn

Nuotul Huda (d) Shuy Samu
Mukherjee (9) Shii krishna
Chandra Halde:  (10) Shn
Dimn  Bhattacharyya (11)
Shit C k Chandrappan Shn
Indtant Gupt: (12) Shuy D
K Panda Shr1 Ramaatat
Shastri  (13) Shiy Jyotumoy
Bosu (14) Shm Biren Dutta
(15) Shi1 Janeshwar Mishia
{16) 8hii Prasanabhat Mchta
t i) Shi1 Ranen Sen Shri
H N Mukheijee Shri Bhe
gendra Jha

As you know I examined all these
Though 1 do not deny your right to
raise this question yet all of them
cannot be ramsed together So I
found out which 1s containing thc
maximum powint of view That 15 the
one which 15 rused by Shn Sama
Guha Hc has also sccured first place
in the ballot It reads as under

‘Faillure of the Govuinment to

effectively dea] with  the
tamine condilion prevailing
i West Bengal, Assam,

Ownssa Bihar  Eastern UP
and other parts of the coun-
try and arrange for adequate
relief measures resulting in
many thousand cases of star-
\ ition deaths’

I giwve my consent to the moving of
the motion The Memter may ask
for leavp of the Houwe

SHR] SAMAR GUHA (Conta1) Sir
I beg leave of the House to move
the adjournment motion which reads
as under

Failure pf the Government to
effectivily deal with the
famine condition prevailing in
West Bengal, Assam, Orissa
Bihar Eastern UP MP and
other parts of the country and
arrange for adeguate relief
measures resulting 1n many
thousand cases of starvation
deaths

MR SPEAKER
posed’

Is the leave op-

SHR! ATAL BIHAHRI VAJPAYELR
(Gwalon) [ request the Parhamen-
tary Affaus Minstar not to oppose this
motion 1 know when there was a
fummg 1 the harpjan colony « Con-
gressman was allowed to bing for-
ward n dpwnment motion

LHE MINIS IFR O WORKS AND
HOUSING AND PARLIAMENTARY
AFFATRS (SHRI K RAGHU RAMA-
IAH) Sir even the other day when
thi« matter came up 1 mentioned and
I1cpeat the came  We have of course
absolutel; no opjection to any discus-
<ion but ac vou know, the form in
which 1t has been put amounts to
votc of censuic  We are not prepar-
ed for it

MA SPEAKER Those mn favour
of leave being grantcd may rise n
their places The number 15 more
than fitty So the leave 15 granted
At what time do you want to discuss?

SHRI K RAGHU RAMAIAH As
soon as the House re-assembles after
lunch
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SHRI SEZHIYAN (Kumbakonam):

L.et these be taken up tomorrow
werw AAYET T A |

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I want yout
guidance as to how to protect the
freedom of the press—something ap-
peared about one Shri Vivekanand
Mukherjee, Shri George Verghese and

about three day, ago about Mr.
Subhash Chandra Sarkar of Search
Light They have become the vie-

tims because they wanted to maintain
the fiecedom of the press. (Interrup-
tions).

MR SPEAKER:
listen to me.

Mr Bosu, just

SHRI JYOTIRMOY BOSU: Sir, we
seek your guidunce as the custodian
of the Housc.

MR. SPEAKER: I have examined
that. It may not be relevant to say
under the adjournment. But, 1 shall
alluw you do raise it in some other
form on some dey I have no objec-
tion to that but nol in this shape.

SHRI JYOTIRMOY BOSU: Thank
you. T have given another notice ...
off wrw fagrdt et : wegw
TR, 377 § W0 A AN gorronr 4 o
IR, TAE 01T g § oy v
& T fire @ § ag A I & frg

KARTIKA 28, 1896 (SAKA)
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MR SPEAKER: Let him reply to
. The Commerre Minister should
I think this
matler wag raised about a week back.

come with a statement.

SHRI JYOTIRMQY BOSU: S,
thete 1~ a crash n jute prices

MR. SPEAKER: Mr, Bosu, when
you write to me, do not take it that
everything thal you write will be
admitted unless you are informed.

st wew fagrt swdEt @9
Ty g

s AT : ¥ v 6E R
E 1 oWT §u FEAT AgA £ 7

&t wew fagrt wwEt Wy
HIE7 Ag¢ 97 A & wien Hfrg
A7 9 F4F F A4 FWA |

THE MINISTER OF COMMERCE
(PROF. D, P. CHATTOPADHYAYA):
It may come up day after tomorrow.

ot o faed (TFT)  wRAi ®
TEAL A% T OEmITT 7 997 qaz
wign ¥ ezfier ferfag- &Y @ wmedh
qftagawadTAY | .. (maww) ..
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ot wy foed: ng A wgER T
aArw ) W Ag) Al & ARG 1o
T are &y o1 F I F Atfew faar

MR. SPEAKER: I shall look to
that.

SHRI JYOTIRMOY BOSU: Sir,
you must pay your kind attention to
that. It was in that context that I
wrote to you. 1 was only making a
submission that as a result of crash
in jute prices in West Bengal, Assam
and Bihar, rural economy is ruined.
Now of course starvation deaths are
taking place. (Inlerruptions).

MR. SPEAKER: Please do not get
up unless you get my permission. All
of you kindly sit down. The other
day you said that I do not allow you.
You know everything that what we
discuss here is put up first in the Busi-
ness Advisory Committee. And we
get the allccation of time, subjects
from them. Why do you everytime
get up and say that the Speaker
should not do this or that. You also
participate in this meeting. You tell
the House and the people outside that
the Speaker does not allow you. What
is all that? I am here talking of your
previous observation. About the
future I shall find some other time for
that, (Interruptions).

MR. SPEAKER: Mr. Bosu, 1 am
not allowing you. Please sit down.
Do not get up. I am not calling any
other Member. That notice has not
been admitted. Now, Papers to be
laid on the Table. Mr, Malaviya.

NOVEMBER 19, 1974
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PAPERS LAID ON THE TABLE

No1IFICATIONS UNDER ESSENTIAL COM-
MODITIES ACT, 1858

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D. MA-
LAVIYA): I beg to lay on the Table
a copy each of the following Notifica-
tiong (Hindi and English versions)
under sub-section (8) of section 3 of
the Essential Commodities Act. 1955:—

(1} The Kerosene (Fixation of
Ceiling Prices) Third Amend-
ment Order, 1974, published
in Notification No, G.S.R.

393(E) in Gazette of India
dated the 18th September,
1974,

(2

-

The Light Diesel Qil (Fixa-
tion of Ceiling Prices) Second
Amendment Order, 1974, pub-
lished in Notification No.
G.S.R. 34(E) in Guzette of
India dated the 18th Septem-
ber, 1974

(3) The Furnace Oil (Fixation of
Ceiling Prices and Distribu-
tion) Second Amendment
Order, 1974, published in No-
tification No. G.S.R. 393(E)
in Gazette of India dated the
18th September, 1974. [Plac-
ed in Library, See No. LT-
8401/74].

RerorT OF THE Law COMMISSION

THE MINISTER OF BSTATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR.
SAROJINI MAHISHI): I beg to lay
on the Table a copy of the Fifty-Ninth
Report (Hindi and English versions)
of the Law Commission on the Hindu
Marviage Act, 1055 and the Special
Marriage Act, 1954. [Placed in Lib-
rary. See No. LT-8492/741.



